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Edible oil stock holding limits
extended till December end

® ONGC, RELIANCE-BP STAND TO GAIN

Natural gas prices hiked
to record $6.1 per mmBtu

MGL cuts CNG and
piped gas price
citing VAT cut

FE BUREAU
Mumbai, March 31

THE GOVERNMENT ON Thurs-
day more than doubled the
price of domestically-produced
natural gasinamove that could
enable state-run ONGCand Re-
liance-BP combine to bolster
their margins, but could have
adverse implications foruserin-
dustries and end consumers.
The price of gas for regulated
fields will be a record $6.1 per
million British thermal unit
(mmBtu), against the current
$2.9 per mmBtu, according to
the oil ministry’s Petroleum
Planning and Analysis Cell
(PPAC).

The new price, which could
resultinahikein CNGand piped
cooking gas rates, will be for six
months beginning April 1. Do-
mestic natural gas is mainly

Petrol and diesel
price up by 36.40
in last 10 days

PETROL AND DIESEL prices
were on Thursday hiked by 80
paise a litre each, taking the to-
talincreaseinratesinthelast 10
days to ¥6.40 per litre.

Petrol in Delhi will now cost
X101.81 per litre as against
%101.01 previouslywhile diesel
rateshave gone up from392.27
perlitreto393.07,accordingtoa
price notification of state fuel re-
tailers.

Rates have been increased
across the countryandvary from
state to state depending upon
the incidence of local taxation.
This is the ninth hike in prices
since the ending of a four-and-
half-month long hiatus in rate
revision on March 22. In all,
petrol and diesel prices have
gone up by X6.40 per litre each.
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m Earlier, the
price of gas for
regulated fields
was $2.9 per
mmBtu

m New rate
couldresultina
hike in CNG and
piped cooking
gas rates

m The record
rate to continue
for six months
beginning

April 1

m Rate for fields like KG-D6 block to be $9.92 per
mmBtu against current $6.13

used by fertilisers units, power
producers and city gas distribu-
tion companies.The rate applic-
able to difficult fields such as
deep-sea KG-D6 block operated
by Reliance-BPwill be $9.92 per
mmBtu for April-September
compared to current $6.13 per
mmBtu,the PPAC said.

The government sets the

price of gas every six months —
onApril 1 and October 1 — each
year based on rates prevalent in
gas surplus nations such as the
US, Canada and Russia.
However, Mumbai’s city gas
utility Mahanagar Gason Thurs-
day announced a steep reduc-
tion in the retail price of CNG by
6 per kg and piped gas by 33.5

per scm, effective Friday,even as
the Centre more than doubled
the price of domestically-pro-
duced natural gas. In a state-
ment, MGL said consequent to
the reduction in VAT on natural
gas from 13.5% to 3% from
April 1 by the state government,
MGL has decided to pass on the
entire benefit to end-con-
sumers.

Prashant Vasisht, vice presi-
dentand co-head, corporate rat-
ings, Icra, said the domestic gas
price increase was driven by a
significant run-up in the prices
of gas at global gas hubs.“The
increase provides relief to In-
dian upstream producers as at
earlier prices, gas production
was a loss-making proposition
for them.” RIL, Oil India and
ONGC will benefit from the
hike as they seek to ramp up
production from both the ex-
isting and new fields. Reliance-
BP, for instance, will start pro-
duction at MJ fields in the
KG-D6 block in the last quar-
ter of 2022, which will nearly
double the block’s output.

TN seeks extension of GST
compensation penod by two yrs

FE BUREAU
Chennai, March 31

THETAMILNADU government
on Thursday urged the Centre
to extend the period of goods
and services tax (GST) compen-
sation by at least two years be-
yond June 2022.The state has
highlighted that its revenues
are yet to recover and a huge
revenue shortfall could be ex-
pected in the absence of the
compensation.

Tamil Nadu chief minister
MK Stalin met Prime Minister
Narendra Modi in Delhi and
handed over a memorandum
detailing issues, including GST
compensation to the states. In
thelast fiveyears,there hasbeen
a gap between the actual GST
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revenues realised by the state
and the revenue guaranteed.
This trend was visible even be-
fore the pandemic and the gap
has widened after the pan-
demic, Stalin pointed out.

This year, considering the
Covid situation, the Centre con-
tinues funding of GST compen-
sation by its open market debt
arrangement to meet out short-
fall in GST compensation cess
collection. Accordingly, out of

total compensation of 321,781
crorewas receivable by the state
in 2021-22,but up to February
2022, the state has received a
loan amount of ¥8,095 crore.
The balance compensation of
X13,505 crore was pending as
on February 28, 2022, in the
form of GST arrears to Tamil
Nadu. “We urge that this
amount may be released at the
earliest,’ Stalin said.

Through the enactment of
the GST (Compensation to the
States) Act,2017,the states have
been assured a revenue growth
of 14% in GSTwith reference to
therevenue collections madein
the year 2015-16 and any
shortfall thereon will be met us-
ing GST compensation cess col-
lected by the Centre.
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SANDIP DAS
New Delhi, March 31

IN A BID to curb the rise in
prices, the government on
Thursday extended stock limits
on edible oils and oilseeds till
December 31,2022.

“The decision was taken af-
ter deliberations at the highest
level on the upward price trends
of all edible oils owing to the
current geopolitical situations
across the globe,”according toa
statement by the ministry of
consumer affairs,food and pub-
lic distribution (MCAFP).

The MCAFP statement
noted that pressure on sun-
flower oil supplies from
Ukraine has had a rub-on effect
on the export policy of Indone-

Adverizement under Regulation 18 (7) in terms of SEBI {Substantial Ac

sia, affecting palm oil imports.
“It was compounded by crop
loss concerns in South Amer-
ica,impacting soybean oil sup-
plies due towhich the interna-
tional prices of soyabean oil has
shown a large upward trend,”
the statement noted.

“These measures are ex-
pected to curtail any unfair prac-
tices like hoarding, black mar-
keting, etc, in the market and

as amended and Corrigendum to the Detailed Public Sta
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would help in controlling the
prices of edible oils and also en-
suring that maximum benefit of
the duty reduction is passed on
to the end consumers,’ accord-
ing to the statement.

In October 2021, the gov-
ernment had imposed stock
holding limits on edible oils
and oilseeds till March 31,
2022.However, the quantities
of stock limits of edible oils
and oilseeds were left to the
state and Union Territories to
decide based on their respec-
tive consumption pattern.

Subsequently, only six
states — Uttar Pradesh, Kar-
nataka, Himachal Pradesh,
Telangana, Rajasthan and Bi-
har — had imposed the stock
holding limits.
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Tax devolution
to states 19%0
over FY22RE

THANKS TO BUOYANCY in
tax revenues, the Centre re-
leased ¥8.83 trillion in devolu-
tion to states for FY22,19%
more than the revised esti-
mate and 33% more than the
budget estimate for the year.
Along with the taxes due to
the states for FY22, the Cen-
tre's devolution also includes
343,168 crore arrears pending
for the period FY97 to FY18.
“This unprecedented and
substantial support from the
Centre to the states in FY22 is
in line with the Centre’s com-
mitment to ensure timely
transfer of eligible Share of
Central taxes to states before
the close of the year,” finance
ministry said.
FE BUREAU/NEW DELHI

=) Regulations, 2011
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ka, Bengalury, Karmataka, 560064, India

Website: www aarviniratel.com

7 Email: aarvinfratellimitedi@gmail.c

: Open Offer for acquisition of 11,93,202 (Eleven Lakhs Ninety Three Thousand Two Hundred and Two Only) fully paid up equity

shares of ¥10/- each from equity shareholders of AARV Infratel Limited (hereinafter referred to as “Target Company™ or “the
Company” or “AARVINFRA") except parties to Share Purchase Agreement (“SPA") dated February 4, 2022 by Mr. Bhasker K Bhatt,
Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt and Mr. Rohan Rajendra Bhatt (hereinafter referred to as "Acquirers”) pursuant to and in

1.

2.

5.2

2.3

accordance with Regulations 3-:1} and 4 of the SEB|I SAST Regulations.

This Advertisement and Corrigendum is being issued by Finshore Management Services Limited, on behalf of Mr. Bhasker K Bhatt,
Mrs, Pathika B Bhatt, Mr. Madhav B Bhatt and Mr. Rohan Rajendra Bhatt ("Acquirers”) in respect of the open offer to acquire shares from the
public shareholders of AARV Infratel Limited ("Offer Opening Public Announcement”). The Detailed Public Statement with respect to the
aforementioned Offer was made on 11" February, 2022 in Financial Express, English Daily (in all editions), Jansatta, Hindi Daily {in all editions),
Mavzhakti, Marathi Daily {in Mumbai edition), Hosa Digantha, Kannada Daily {in Bengaluru edition).

Offer Price:

The Offer Price is T 3.60/- (Rupees Three and paise Sixly Only) per Equity Share. There has been no revision in the Offer Price,
Recommendations of the committee of independent directors of the Target Company:

Tha committes of indepandant directors of the Target Company (*IDC") published its recommendation on the Offer on 25" March, 2022 in
the same newspapers wherae the DPS was published. Based on the review, IDC Members believe that the Offer is fair and reasonable and
in line with the SEBI SAST Regulations, 2011

The Offer i= not a competing offer in terms of Regulation 20 of SEBI SAST Regulations, 2011. There was no competing offer to the Offer
and the last date for making such competing offer has expired. The Offer is not conditional upon any minimum level of acceptance in terms
of Regulation 19{1) of SEBI SAST Regulations, 2011,

Despatch of Letter of Offer to the public shareholders.

The dispatch of the Letter of Offer to all the Public Shareholders of the Target Company helding Equity Shares as on the ldentified Date has
been completed (either through electronic or physical mode) by 24" March, 2022. The Identified Date was relevant only for the purpose of
datermining the Public Sharaholders as on such date to whom the Letter of Offer was to be sent. It is clarified that all holders (registered
or unregisterad) of Equity Shares (exceplt the Acquirers and parties to the SPA) are eligible to participate in tha Offer any tima during the
Tendering Period, A copy of the Letter of Offer (which includes the Form of Acceplance-cum-Acknowledgment) is also available on SEBI's
website (hitps:iwww sebi govin) and the Website of the Manager to the Offer (www finshoregroup com) from which the Public Shareholders
can download'print the same.

Instructions to the public shareholders

In case the shares are held in physical form

As per the provisions of Regulation 40({1) of the SEBI (LODR) Regulations and SEBI's press release dated December 3, 2018, bearing
reference no. PR 492018, requests for transfer of securities shall not be processed unless the securities are held in dematenalised form
with a depository with effect from April 1, 2019, However, in accordance with the circular issued by SEBI bearing reference number SEBIHOY
CFO/CMDA/CIRP2020/144 dated July 31, 2020, shareholders holding securities in physical form are allowed 1o tender shares in an open
offer, Such tandering shall ba as per the provisions of tha SEB| (SAST) Regulations. An aligible sharehalder may participata in this Offer by
approaching their raspactive Selling Broker and tender their shares in the open offer as per the procedure as mentionad in the Letter of Offer
along with other details.

In case the shares are held in demat form

An eligible shareholder may participate in this Offer by approaching their Selling Broker and tender their shares in the open offer as per the
procedure as mentionad in the Letter of Offer along with other details,

Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer:

5.3.1 Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on the

Identified Date, or unragistered owners or those who have acquired Equity Shares after the Identified Date, or those who have not received
the Letter of Offer, may also participate in this Offer.

53.2 In case of non-receipt of the Letter of Offer, the Shareholders holding the Equity Shares may participate in the Offer by providing their

application in plain paper in writing signed by all shareholder(s), along with the following details:

a. Incase of physical shares: Name, address, distinctive numbers, folio nos, number of Equity Shares lendaradfwithdrawn,

b. In case of dematerialized shares. Name, address, number of Equity Shares tenderediwithdrawn, DP name, DP |D number, Beneficiary
acoount no.
- and other relevant documents as mentionad in the Letler of Offer. Such Shareholders have lo ensure that their order is entarad in the
electronic platform of BSE through the Selling broker which will be made available by BSE before the closure of the Tendenng Period,

6. Any other changes suggested by SEBI in their comments to be incorporated.
In tarms of Regulation 16(1) of the SEBI SAST Regulations, 2011 the draft Letter of Offer was submitted to SEBI on 18" February, 2022
(“Draft Letter of Offer”), SEBI, vide its letter no, SEBIHO/CFDIDCR-1/PIOW/2022/11123M1 dated 16" March, 2022, issued its commenls on
the Draft Letter of Offer. These comments have been incorporated in the Letter of Offer,
T. Any other material change from date of the Public Announcement: Mil
8. Details regarding the status of the Statutory and other approvals
To the best of the knowledge of the Acquirers, there are no statutory approvals required by the Acquirers to acquire the aquity shares
tendered pursuant to this Offer. However, in case of any statutory approvals being required by the Acguirers at a later date before the
clozure of the tendering period, this Offer shall be subject to such approvalzs and the Acquirers shall make the necessary applications for
such approvals. The Acquirers will not proceed with the Offer in the event such statutory approvals are refused in terms of Regulation 23 of
tha SEBI SAST Regulations, 2011.
9. Schedule of Activities:
The schedule of major activities under the Offer is set out below:
Original schedule of activities (as Tar
Natias ot ity ' disclosed in the Dr;ftl tter of Offer) Revised Schedule of Activities
| Date | Day Date Day
Date- of F’ubhc Annuunc&ment Fﬂ I::-ruar:,.- 4 EI'.'IEE Frlr:la:,- Februarj,r 4, 2(]22 Friday
Puhln::ahm of Dptarled Public Statement in newspapers Februar-,r 11 2[]22 Frud.qg,.- FEL‘u'LJ.;!r':,-' 11 EUEE Friday
| Filing of draft letter of offer with SEBI along with soft copies " . . -
| of Public Announcement and detailed Public Statemant | February 18, 2022 _ Friday _ February 18, 2022 -Fru:lag.-
_ Last date for a mmpeting_ offer® _ March 7, 2022 Mnnda}r March 7, 2022 Munday_
Last date for receipt of comments from SEBI on the draft
Letter of Offer (in the event SEBI has not scught clarification March 14, 2022 Monday March 16, 2022*** | Wednesday
or additional :nl’mmatlun from the Manager to the Offer) .
\dentified Date™ March 16, 2022 Wednesday March 21, 2022 Monday
| Last date for dlSpdl:‘h of the Letter of Offer to the ;Jublic
shareholders of the Target Company as on the identified March 24, 2022 Thursday March 28, 2022 Monday
Date
Last date for upward revision of the Offer Price and / or
| the Offer Size March 29, 2022 Tuesday March 31, 2022 Thursday
Last date by which the recommendation of the committes
of independent directors of the Target Company will be March 28, 2022 Monday March 30, 2022 Wednesday
published.
Date of public announcement for opaning of the Offer in tha March 30 2037 P — Aol 01, 2032 Erida
| Newspapers where the DPS has been published. ! ¥ v : ¥
_ Date of Commencement of i_enderi:]g period March 31, 2022 Thur!_'-.d:;_i_}.-' ﬁpr’rl 04, 2022 Mu:nnn:la;_._r
: Date of Closing of tendering period April 13, 2022 Wednesday Aprl 19, 2022 Tuesday
Last date of communicating rejectionfacceptance and
payment of consideration for accepted tendersireturn of April 29, 2022 Friday May 04, 2022 Wednesday
_ unaccepted Equity Shares
*There was no compeling offer for the Acquirer's Offer,
** ldentified date is only for the purpose of determining the names of the shareholders as on such date fo whom the Lefter of Offer would
be sent. All sharehoiders {registered or unregistered) of equity shares of the Target Company (except Acquirers and Sellers) are eligible to
parficipate in the Offer any time before the closure of the Offer.
***actual date of receipt of SEBI final observations
10. Facility for Online Inspection of Documents mentioned in Point 9 of the Letter of Offer
Shareholders can inspect the documents mentioned in point 2 of the Latter of Offer online through the following link:
https:/finshoregroup, comfdocsforinspection by entering their DP 1D - Client ID or FOLIO Number along with PAN during the above
mentioned tendering pericd.
1. Other information
The Acquirars accept full responsibility for the obligations of the Acquirers as laid down in the SEBI SAST Regulations, 2011 and for the
informatbion contained in this Offer Opening Public Announcement and Cornigendum.
This Offer Opaning Public Announcement and Comigendum would also be available on SEBI's wabsite at www.sebi.gowin
Issued by Manager to the Offer on behalf of the Acquirers
@ Finghore Management Services Limited,
Anandlok Block A, Room-207,
227, AJC Bose Road, Kolkata-7F0O0020
Tel: +91-033-22895101/0831020743
Website: www.finshoregroup.com
Investor Grievance email id: ramakrishnai@finsheregroup.com
Contact Person: Mr. 5 Ramakrshna lyengar
SEBI| Registration No: INMOODD12185
L f‘u_:_qu_irar Al::gl_]lrer :_J_ﬁ.cqui_r-er :__A_::_quirer
Bhasker K Bhatt : Pathika B Bhatt Madhav B Bhatt . Rohan Rajendra Bhatt
Sd- Sdi- Sdi- Sd/-

Place: Kolkala
Date

D Apnl 01, 2022
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AR e g X “;‘_‘h dgh N M N— Advertisement und ulation 18 (7) in terms of SEBI
IR AL T B as amended and Corrigendum to the Detailed Public

afEr de wEdw o dweee 2| | 9wl E @-103, gom A9, selfe-, S S hew, T [Keell-110065, W 125 oS, S SIS el qel Sl T asl o | W
fafrmr oidw w @ agwism| |

E&Ju::'g:‘n e ) o 11%?:%1‘2#.@—104, = : e |, W02, W : 15 i At QAT o, TRuT: 30 Hie A AgH AARV INFRATEL LIMITED

A Yot TTEERT SR i were . W-103, UUH 79, sclih-w, I Ah Hew, T8 foeeit-110065, Usiieror dor fen ¢ feoett vdl wanfiey o srgst ansn g S A Registered Office: Plot No.78

HATG  WTHE O, SRR, T 400013 aﬁwwaﬁﬁmaﬁch—vﬁaﬁﬁﬁmaﬁm
¢ B1(22) M45TMH07, U 91(22) 24923913 W : ;15 e Trel |ied o, gheur: 30 wie dISt TS
ng.wnzu.@rm, qfyem : wiie 9. 9102

' Open Offer for acquisition of 11,93,202 (Eleven Lakhs Ninety Three Thousand Two Hundred and Two Only) fully paid up equity
shares of ¥10/- each from equity shareholders of AARV Infratel Limited (hereinafter referred to as “Target Company” or “the

frsc(cloujo) /3 ; < v = Y Company"” or “"AARVINFRA") except parties to Share Purchase Agreement (“SPA™) dated February 4, 2022 by Mr. Bhasker K Bhatt,
T RE o IaE C " ST m: RUKLP 333[ |35' E'" HJIch{ | Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt and Mr. Rohan Rajendra Bhatt (hereinafter referred to as “Acquirers”) pursuant to and in
, Ay , 3 FTateE: sTrtE sty B accordance with Ftaguiatma 3(1) and 4 of the SEBI SAST Rﬂgulatmm
1= %@'ﬁﬁ = %%Hﬁ]_ "{%:'EEE' ’ 5 (‘Q-q) 2 Th A C e Fi M 5 L half of Mr. Bh Bt
8/165 HYs-5 MAGTR, ciFia | _ = ¥ . q =r§ e is Advertisement and Corrigendum is being issued by Finshore Management Services Limited, on behalf of Mr. Bhasker K Bhalt,
Z_ ga" iz iy /1235 I ap— hHlS . 4 =20, gNhl —110075 . Mrs. Pathika B Bhatt, Mr. Madhav B Bhait and Mr. Rohan Rajendra Bhatt (“Acquirers’) in respect of the open offer to acquire shares from the
- oy T 13‘:_#'9 el bt e T TSR W 40 (2021-22)/38(F = public shareholders of AARY Infratel Limited ("Offer Opening Public Announcement”). The Detailed Public Statement with respect o the
, . R T o . 40 (20 )/g8(<r) T aforementioned Offer was made on 11" February, 2022 in Financial Express, English Daily (in all ediions), Jansatta, Hindi Daily {in all editions ],
YasE S AfeE S o F B e | HT e TeraT faferan LU B £ Ll e o e O e 0 L s o v e Navshakti, Marathi Daily {in Mumbai edition), Hosa Digantha, Kannada Daily (in Bengaluru edition).
he Offer Price is 7 3.60/- (Rupees Three and paise Sixty Only) per Equity Share. There has been no revision in the Offer Price.
& ;;;;T’ 3;; i ““"“ﬁ':;‘% w[éﬂ m“ _;H% grui &“f'“f H;U:F;l; 4636{(’)'16/_ 928*(’)'0/_ 20.02.2022 X (');‘;‘;;‘;; ;; 2. Recommendations of the committee of independent directors of the Target Company:
FUR (FaAtE) (FRer e @, 2022 DIB 219915 1) ' ' The committea of independent directors of the Target Company (“IDC") published its recommendation on the Offer on 25" March, 2022 in
O G - . . o the same newspapers whare the DPS was published, Basead on the review, 1DC Members believe that the Offer is fair and reasonable and
i ggn;ii%;éw T 100 THUH ST €1 3. Y A1 SR 100 TATH ST o6 2755268/— 55;0.0/— S 3 :)f). ;-érzztzr GED XLARG W e, STl 2l BESINEHONS, <l 1.
BT TR e 1 e (S | ' ' 3. The Offer is not a competing offer in terms of Reqgulation 20 of SEB| SAST Regulations, 2011. There was no competing offer to the Offer
(Fifrar sTE81A. 2022 DIB 219915 2) and the last date for making such competing offer has expired. The Offer Is not conditional upon any minimum level of acceplance in terms
3| 32 (TH)=34 o St AT hi=gu-ar & S Ud UhiT S7< e 82 82 30.03.2027 2042027 < of Regulation 19(1) of SEBI SAST Regulations, 2011
{ =ae T TR A F1 FEAH, /A FH 1 FEI 21 150/100 THTH| 4144016/~ | 82900/~ 3.00 T 39, T 4. Despatch of Letter of Offer to the public shareholders.
TP €13, aeR @i % W/uel BRI 2/ael 1 e AaeE (qASAHRE) 2 The dispatch of the Lattar of Offer to all the Public Shareholders of the Target Company holding Equity Shares as on the |dentified Date has
(ffaer s, 2022 DIB 219915 3) been completed {aither through electronic or physical mode) by 24" March, 2022, The |dentified Date was ralevant only for the purpose of
o EE1Q D VAR Lo B L i Lo B L N R L = = T e determining the Public Shareholders as on such date to whom the Letter of Offer was to be sent. It is clarfied that all holders (registarad
i ferdi & et woeR 1 e (SHRE) 1 4835760/~ | 96300/~ 3.00 5% 39, GF or unregistered) of Equity Shares (except the Acquirers and parties to the SPA) are eligible to participate in the Oiffer any time during the
(fifer smE20. 2022 DIB 219915 4) Tendgr!ng Feriod. A copy of th_e Letter of Offer _{whlch inciudes the Form of H-::u:epiance-cum-&cknmﬂedgmen!]_!5 also an.fal_lal:nle on SEBI's
R B SR T A T e - - —— OO wet:-zrte mlﬁnﬁ:f” '-:n_."-'g.?;.ri._lset:|.;1{:'¢.|n] and the Website of the Manager to the Offer (wenw. finshoregroup.com ) from which the Public Shareholders
100 TH TH S <137, A W59 o /T BN X SRR d1el 9189 AeA| 5655007/ [ 113100/~ 3.00 &S 379, T el N O ROV TV Sl
1 e () 1 (Fife e€ €A, 2022 DIB 219915 5) 5. Instructions to the public shareholders
. ' ‘ 1 5.1 In case the shares are held in physical form
3 Wy ° [l [-I9l U 91l Gied TARTEel o Sieh [oervl dedse https:/govtprocurement.delhi.gov.in T <& | /- As per the provisions of Regulation 40{1) of the SEEI (LODR) Regulations and SEEI's press release dated December 3, 2018, bearing
W3R 3f. (S) R SN (W9 FAR) refarence no. PR 4972018, reguests for transfer of securities shall not be processed unless the securities are held in dematerialised form
fertr. @0, Stwm el 1336(2021-22) _ i i _  ruers s () -9 with a depository with effect from April 1, 2019, Howaver, in accordance with the circular issued by SEBI bearing reference number SEBI/HO/
p— e T “RRT Aok, AR Ued; TNINGE GO T WA Y wel W wes @ CFDICMD1/CIR/PI2020/144 dated July 31, 2020, shareholders holding securities in physical form are allowed to tender shares in an open
[T () for, 2014 offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. An eligible shareholder may participate in this Offer by
¥ Frm 30 % w3 FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF approaching their respective Selling Broker and tender their shares in the open offer as per the procedure as mentioned in the Letter of Offer
e & H'?:l'-f |rJ.|'i'-J-l.r it Ak i | :-"J-? T along with other details.
i fraffer w i P T T A A ﬂMﬂNI THﬂDING J"‘.'\I"I,,ID E}(P'D HTS LIMITED 5.2 In case the shares are held in demat form
;ﬂﬁ% I:n:‘IJ ﬂi_‘iﬂﬂ;T;qmm Corporate Identification Mumber: L51100GJ1984PLCO20026; An eligible shareholder may parlicipate iinj-IEfI-.;S Offer by approaching their Selling Broker and tender their shares in the open offer as per the
pi i T : Frw = o) F‘TJT: Registered Office: 32, Milan Park Soclety, Mear Jawahar Chowk, Maninagar, Ahmedabad- 380008 Gujarat, India; procedurs as mentioned in the Letter of r along with other details.
I:E-‘:Zilrﬁif:nﬁfﬂ'ﬂ'm[_r:r ] Eoted 2 Confact Numbser: +91-T925462907; Website: www.amanitrading.in; Email Address: amaniexports@yahoo.co.in; 5.3 Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer:
- #IT o Open Offer for the acquisition of up to 1,81,922 (One Lakh Eighty-One Thousand Nine Hundred And Twenty-Two) fully 5.5.1 Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on the
e g s fafraw SRy weae P paid-up equity shares of face value of ¥10.00/- (Rupees Ten Only) each (‘Equity Shares'), representing 26.00% (Twenty-Six Identified Date, or unregistered owners or those who have acquired Equity Shares after the |dentified Date, or those who have not received
[C'iﬁ”mﬁ”mﬂﬁﬁ%“uﬁf“g .. | |Percenty of the Vating Share Capital of Amani Trading and Exports Limited {AMANITRA' or Target Company’) from the the Letter of Offer, may also parficipate in this Offer.
s E;r TF fet . 110025, wror| || ublic Shareholders of the Target Company, at an offer price of 129.00/- (Rupees Twenty-Nine Only) (Offer Price), by 5.3.2 In case of non-receipt of the Letter of Offer, the Shareholders holding the Equity Shares may participate in the Offer by providing their
i & o wTE AT e AT ‘:Eﬁ';ﬁilrmz:ruf::;'?;':Lléj‘:‘;;—;:’::ﬁ';;”ﬂ'::;f;:“::’hiﬁg::;T;n‘?ﬂ![':‘;gﬂ‘lﬁnl :;?:mmti:éﬁmﬁ:ﬁ application in plain paper in writing signed by all shareholder(s), along with the following details:
=TT +H ¥ 7 L 5 5 L 5 i
"i "‘“’”fg;_;: AT & lji;r' B T ‘;ﬂ';ﬂ[{ Exchange Board of India (Substantisl Acquisiion of Shares and Takeovers) Regulations, 2011, and subsequant a. Incase of phyﬁlcal.hl'!ares Name, address, distinctive numbers, fQIH:u nos, number of Eq.uﬂ'_n.f Shares tendered/withdrawn, .
A 1‘=,I'~rlq“i:n7l ﬂﬁ""l"ﬁ-'ﬂ.” m”ﬂ__h =| |amendments thereto (SEBI (SAST) Regulations) ('Offer). b. In case of dematerialized shares: Mame, address, number of Equity Shares tendered/withdrawn, DP name, DP ID number, Beneficiary
= ST 1 9 w=AT £ A A | | This dispatch confirmation advertisemeant, is being issued by CapitalSquare Advisors Privete Limited, the Manaoer to the Oifer account no.
TR WA rrFmr CEL T"—"' 7| | ('Manager) on behalf of the Acquirars, and the said shaukd be read in conjunclion with the (a) Public Announcement dated - and other relevant documents as mentioned in the Letter of Offer. Such Shareholders have to ensure that their order is enterad in the
S e e AT At F04 & A 22| | Tuesday, February 22, 2022 (Public Announcement?), (b) Detailed Public Statement dated Friday, February 25, 2022 which was electronic platform of BSE through the Selling broker which will be made available by BSE before the closure of the Tendering Period
“'I’EI;E_DE%_'H R HETET AT | | pubdished on Monday, February 2B, 2022 in the rewspapers, namely baing, Financial Express (English daily) (All India Edition), 6. Any other changes suggested by SEBI in their comments to be incorporated.
15 1 Frer s & A # St A i iy} 1, 1 iti ia 15 i i | & o), ) : - i ] i
STt 3 Horrery e frat frek iy Juznsatta R COME e BE ) F'.nam_'  Expras (Gl Fm“ﬂ; SAImEdebad EOVIoN  Miwrhel Lolaniadenp | Ml In terms of Regulation 16(1) of the SEBI SAST Regulations, 2011 the draft Letter of Offer was submitted to SEBI on 18" February, 2022
y 115l : ilyy (Mumbai Edition) ('Newspapers') matarlad Fublic Statement) (<) Dralt Letter of Oifer dated Friday, March 04, 2022, i .. . o s ; fim oy .y . ;
F0AT = THTET FTI0ET 5 W90 =i [~ o [ r o ! ' i
. .FI| " 'Fff e f: TETATEI| | 0Draft Letter of Offer) and (d) Letter of Offer dated Thursday, March 24, 2022, slong wih the Form of Acceptance-cum- {"Draft Letter of C;I"fer I. SEBI, vide its letter no SEEI.'I-_ICI GI'-D.'DGF{_ 1PIOWI2022/111 231 dated 16" March, 2022, issued its comments on
S Pl =i o o i 22 A AR | Acknowledgement and FORM NO. SH-4 Securities Transter Form (Letter of Offer) (Dispatch Confirmation Advertisement) the dralt Letier of Ulter. These comments hawe boen incorporated m the Letier o Olfer,
xR 1T :Tl -I-_‘I__Iﬁ_';I: -..-.....-'-I.l.r?n |;EI r.:?-:-]l::.*q {The Public Announcement, Detailed Public Statement, Draft Letter of Offer, and Letter of Offer are hersinafter referred to as 'Offer 7. Any other material change from date of the Public Announcement: Nil
ST ok 0 T & e e 7P| | DOCUments) 8. Details regarding the status of the Statutory and other approvals
% o w0 wwr ot = faeng w7 wrow| | The terms used n this Dispaich Confirmation Advertisement have the same meaning assigned fo them in the Offer To the best of the knowledge of the Acquirers, there are no statutory approvals required by the Acquirers to acquire the equity shares
it 21, % A AT et eefra P Documents, unless otherwise specified. tendered pursuant to this Offer. However, in case of any statutory approvals being required by the Acquirers at a later date before the
FT T AT E T Ll =n"*rl1 T 14 it %| [1) Completion of Dispatch of the Letter of Offer closure of the tendering period, this Offer shall be subject o such approvals and the Acquirers shall make the necessary applications for
i:mﬁ:rf?‘:ﬂjrfu F?:F,T F" mfl “_r- The dispatch of the Letter of Offer 1o Public Sharehalders as on ldentified Date being Tuesday, March 22, 2022, for the purposs such approvals. The Acquirers will not proceed with the Offer in the event such statutory approvals are refused in terms of Regulation 23 of
R L e Wl of this Offer, has been summarized as below: the SEBI SAST Regulations, 2011
110003, Freedft o S =76 ST S S i !
A A Sr. Paricia Mode of | Me.of Public | Date of Completion 9. Schedule of Activities:
FrarfErfrs wraiEry of we dt aE Meo. ok Dispatch Shareholders ~ of Dispatch The schedule of major activities under the Offar is set out below:
7oA FAEw 504, TfEA ZEY ST AR | —
T farett - 110025, e 1 Latter of Offar (Through Demat moda) Email 115* Monday, March 28, 2022 Original schedule of activities (as
ST o e A A 2, Letter of Offer Speed Post a7 Tuesday, March 29, 2022 Nature of the Activity disclosed in the Draft Letter of Offer) Revised Scheduls of Acthvities
RENE (ta Demat Mon-Email cases and all Phiysical cases) D
i e e KR weAe iz it Non-Email ¢ al icalc _ ate Da Date Da
wFrrr R T_IT; 3 Letter of Offer and Form of Acceptance Speed Post 11 Tuesday, March 29, 202 1 : : . :
EL IR 010472022 S [r—,'ﬁ.},é-_:, |:1i:u EIE-matE"nalI Eh:-unl::e \.,-EE-'E'E-] Eﬂ&"_ﬂf PUbllLf'PnEurEﬂTEnt _"_ii_?_bruaryi: "EE? iﬂEH}f i i%bmarf 4, 213'2?._ _s -FT_H:!HF
w7 frht Frarimr 0E422080 T Tolsl ' | EgN 1l Publication of Detailed Public Sldtemenl in nEWEpapem February 11, 2022 Friday February 11, 2022 | Friday
i Filing of draft letter of offer with SEBI| along with soft copies ; ' .
gl ; - ; : of Public Announcement and detailed Public Statement February 18, 2022 Y FebUAGE 1B 205 Friday
fesdl 9@ =TOTAY 1. Thereare 5 {Five) Physical Starsholders o wham Letter of Oiffer was aispaiched throwgh Speed Post as well a5 throwgh Email, | ! ! ! !
T‘d faeett 2, 20 Twenty) shareholders farming part of the promater and promofer group have nof bean semt the Letter of Offer Last date for a competing offer* . March 7. 2022 . Monday . March 7, 2022 . Monday
e 2} Availability of Letter of Offer Last date for receipt of comments from SEBI on the draft
ST a) Equity Public Shareholders may access the Letter of Ofer accessible on the website of SEBI| al www.sebigovin, BSE al Letter of Offer (in the event SEBI has not sought clarification March 14, 2022 Monday March 16, 2022 | Wadnesday
smia =T 283 wiww. baeindia.com, Target Company at wwesw.amanitrading.in, Registrar at wew linkintime.co.in, and Manager at f:-r additional m{{_;.rm.:.tmn from tha Mﬂnagpr to the Offer) |
strvela Feavifrm ) b \dentified Date™ March 16, 2022 | Wednesd March 21, 2022 Mond
rET _"rﬁ oo ?Ti ;;ﬂ | B Incase of non-receipt of the Letter of Offer, Public Shareholders, including those who have acquired Equity Shares after the -E . cuks ' ittt ik ' ey
. . 2005 ] Idantified Date. if they 50 desire, may download the Letter of Offer from the websites indicated above or obtain a copy of the Last date for dispatch of the Letter of Offer to the |:-|_.|I:|I|v: '
# sami from the Manager or the Registrar at; shareholders of the Target Company as on the identified March 24, 2022 Thursday March 28, 2022 Monday
fa wqw — Ty Date
MANAGER TO THE OFFER REGISTRAR TO THE OFFER | ! | | 1
LEIL re - " Last date for upward revision of the Offer Price and [ or March 20 2022 Tuestday March 31 2022 Thureday
wodowio Rreeh T a CAPITALSQUARE LINKIntim | the Offer Size | il | | il
—wfoart Toaming Looether by create value - n l e | Last date h':,' which the recommendation of the committee
i CAPITALSQUARE ADVISORS PRIVATE LIMITED LINK INTIME INDIA PRIVATE LIMITED of independent directors of the Target Company will be | March 28, 2022 Maonday March 30, 2022 Wednesday
S -r.T i 205-209, 2nd Floor, AARPEE Canter, MIDC Road Mo 11, C-101, 15T Fioor, 247 Park, LBS Marg, Vikheoli {West], published. [
. CTS 70, Andhari (Easl), Mumbai 400093, Maharashira, Mumbai 400083, Maharashira, India . : . |
w0 dd = o il Contact Number: +51-2245186200 E;LEE_E;Eg?;‘iﬂ”ﬁrr'gﬂgﬂtﬁfs”thfg E‘;‘ZQ"E;EEE d':'ﬁer nthe | prarch 30,2022 | Wednesday April 01, 2022 Friday
o M7 W YA, Contact Number;: -+591-22-6684-0500/145/138 Fax Mumber: +581-2245186195 | : ! ! ! !
frardi-f—ra, t=x $aw—, Emall Address: tanmoy. banerjee@capitalsquare.in/ E-mail Address/ Investor Grievance E-mall Address: Date of Commencement of tendering period March 31, 2022 Thursday April 04, 2022 Monday
i ankita_palsl@capiiaks d amani.offer@linkintime.co. | P | | : [
:a‘ ﬁﬁﬁ:ﬁ: 110048 #1 T f;:b;ﬁefdw:f’;;%;ﬁf;a?n ;:.Ef;,rg :ﬂ':n:r::rrﬁ: ;:'n Date of Closing of tendering period | April 13,2022 | Wednesday | April 19,2022 | Tuesday
AR A | Contact Person: Mr. Tanmoy Banarjes’ Ms. Pankita Patel | Contact Person: Mr. Sumeet Deshpande . LF]E[ d;gje of pﬂmmun|c31|ng rejection/acceptance gﬂd
At v g = ol ey simaion: Rimbers ISR oS Hagatrnfion Murmet: NFI00004005 payment of consideration for accepled tendersreturn of | April 28, 2022 Friday May 04, 2022 | Wednesday
FiEen iﬂ’-‘l ﬁ‘iﬂf’lﬂ ' Eu:p:rélleeirg::ﬁlgﬂtatlnn Mumber: Ez:p:':h::;teslr:e:l:lafrl::allnn Humber: unaccepted Equity Shares.
ﬁ,‘ﬁ' by, E"H. ot A LS592aMH2008PTC187863 UET190MH1299PTC 113368 *There was no competing offer for the Acquirer's Offar.
it frofe 01.08.2047 3) Schedule of Activities ** Idenfified date is only for the purpose of defermining the names of the shareholders as on such dafe to whom the Letter of Offer would
frafie gror v shed o A schedule of the major activities is set forth below: be sent. A.ﬁ'_s.ﬁamhnfdnm ['m_g'.l'srered oF unregistered) of eguity shares of the Targe! Company (except Acguirers and Sellers) are eligible fo
& sEm @ g ol Schedule of Activities Day and Day parficipate in the Offer any lime before the closure of the Offer.
it :H‘nﬂﬂ W are, Last date by which the committes of the independent directors of the Target Company Friday, Apsil 01, 2022 “*actusl date of receipt of SEBI final observations
wredta Wi afifhes @ are required 1o give its recommendation to the Public Shareholders for this Cifer 10. Facility for Online Inspection of Documents mentioned in Point 9 of the Letter of Offer
ey =il o) Last date lor upward revision of the Ofer Price and / of the Ofer Size Manday, April 04, 2022 Sharehn_:llders can inspect the dc:cymenis_ menticned _1r| pc:nin_t O of the Let_ter of Offer online through the fDIIu:_nwing link: :
ofiv ol W Wy e Date of publication of opening of Ofter pubdic annouwncement in the Mewspapers Maonday, April 04, 2022 https[:j.-‘f|n§htu-re;1rqup.cnm.fltdmcgfunnspecimn by entering their DF 1D — Client 1D or FOLIO Number along with PAN during the above
1‘_‘.'“"‘_‘“” bl u; 1:00 ¥l Date of commencement of Tendering Period Tuesday, April 05, 2022 14 gtghnel:}gmmrinat?g:g PRI,
ol e L kil Date of closing of Tendering Penod Wednesday, April 20, 2022 ' ihilh inati '
e () & wom , . The Acquirers accept full responsibility for the obligations of the Acquirers as laid down in the SEBlI SAST Regulations, 2011 and for the
g #g ow &) @ Lo :r;are E’ mmlmf:m?g?g ':hf:,: rgn_act.nn-tafﬁega;ﬁe ;:1 E:LE:-:ETIDI"I af payment of Thursday, May 5, 2022 information contained in this Offer Opening Public Announcement and Corrigendum.
afefrgm & g mn @ i nn_m =t ot Aokt ik A Mot abchiteal This Offer Opaning Public Announcement and Corrigendum would also be available on SEBI's website at www.sebi.gov.in
i g wfig o) 4) Other Information
a4 s wfa @3 W a) The details relating ta the procedure for tendering the Equity Shares are more particularly set out in the Latter of Offer, Issued by Manager to the Offer on behalf of the Acquirers
wTa W wre et anfdery| b) The Dispatch Comgletion Advertisement shall also be available on the website of SEBI at www sebigovin, BSE at
Finshore Management Services Limited,
T ameg W 3§ Wi Dseindin. com, Targel Comparny al wasew amanilrading.mn, and Manager al weoss capitalsguans.m @ Anandiok Block A. Room-207,
forg, amafoerd ﬂﬂﬂ?ﬁ | Issued by the Manager to the Offer on behalf of the Acquirers 227 AJC Bose Road. Kolkata-700020
#‘] g el T ml " CAPITALSQUARE ADVISORS PRIVATE LIMITED ' Tel: +91-033-22895101,/9831020743
o # :l‘! afy :ﬁF L 3 205-209. 2nd Floos, AMRPEE Genter, MIDC Road Mo 11, GTS 70, Andheri (East), Website: www finshoregroup com
T & T & a9 EE Mumbai 400093, Maharashtra, India
Farm ey fMRRYy 2 Tl = Contact Number: +01-22.6584-0008/145/148 ::I:‘I'H'B:t::;;rlﬂ'u'ant:j nén;: id: . arr"lnakrllshna@ﬁnshnreq_rnur.b COHTY
HEmME | WALSDUARE' Email Address: lanmoy.banerjes@capilabsaquane.in pankita. patel@oapialsguara.in iy _Er!sm.'l. I F SR TE: EAT
Website: www capitalsquarse.in EE BI REglﬁ‘trEtlﬂrl ‘Hﬂ: :IM*N'H:'DD':H 2185
grdw sl 11.01.2022 T e 1 | o
2 g | saming loghiher 1o crRale \lNR  Contact Person: Mr. Tanmoy Banerjee/Ms. Pankita Patel ] s ;
fﬂmﬁ * “IEE{' ﬁ ﬁ:::lfﬂ%mm“““ t”“""hE" INMOCO01 2219 Acquirer Acquirer | Acquirer Acquirer
ul:“ - FITAN !
Wy fsam | En:pnraleuide;ﬂelé::aﬂnn Number: USSO00MH2008PTC1 87863 | Bhasker K Bhatt _f'ﬁ_’f_h"fﬁ B Bhatt | Madhav B Bhatt Rohan Rajendra Bhatt
HEOE AN On behalf of Acquirers Sdf- Sdi- Sdi- Sdl-
ﬁm IR Dt Thursday, Marckh 31, 2022 Sd/- -
i Place: Mumbai Abhishek Narbaria Place: Kolkata

Date : Aprl 01, 2022

FREEELIANY
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PHUH BRI 093 T BAT €€ T YOI,

(CIN: U29253MH2009PTC285842)

3R 7 fAffeean Aiguitedt @
IER I WA I BN, AT IER S BRIGT R,
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transport of cargo and freight loading
and unloading of cargo unto ships, and
other like services through his group
companies wherein he is the promoter,

decades.

In relation to the aforementioned
services, our clientis the owner and the
registered proprietor of the trade mark
TRANSWORLD GROUP WITH LOGO
under the provisions of the Trade
Marks Act, 1999, vide registration No.
4403373 dated 09.01.2020 in class 39.
The said registration is valid, subsisting
andinforce.

By virtue of prior adoption, bonafide
open use and registration of the said
trademark and artwork, our client has
the exclusive right to the use the said
trade mark and reproduce, exploit the
artwork in relation to their
aforementioned services, in any
manner whatsoever.
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mark/artwork identical with and/or
deceptively similar thereto constitutes
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our client’s rights for which our client
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appropriate civil and criminal
proceedings against such infringers
entirely at their risk as to costs and
consequences in addition to claiming
damages, without any further
reference.

Dated: 31st March 2022

ARJUN T. BHAGAT & CO.,
Advocates /Trade mark & Patent Attomeys,
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Advertisement under Regulation 18 (7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
as amended and Corrigendum to the Detailed Public Statement with respect to the open offer to the shareholders of

AARYV INFRATEL LIMITED

Registered Office: Plot No.78, Sai Durga Enclave, Agrahara Village Kogillu, Yelahanaka, Bengaluru, Karnataka, 560064, India

Corporate Identification Number (CIN): L93000KA1992PLC100274

Tel: 9955360277; Email: aarvinfratellimited@gmail.com; Website: www.aarvinfratel.com

Open Offer for acquisition of 11,93,202 (Eleven Lakhs Ninety Three Thousand Two Hundred and Two Only) fully paid up equity
shares of ¥10/- each from equity shareholders of AARV Infratel Limited (hereinafter referred to as “Target Company” or “the
Company” or “AARVINFRA”) except parties to Share Purchase Agreement (“SPA”) dated February 4, 2022 by Mr. Bhasker K Bhatt,
Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt and Mr. Rohan Rajendra Bhatt (hereinafter referred to as “Acquirers”) pursuant to and in
accordance with Regulations 3(1) and 4 of the SEBI SAST Regulations.

1. Offer Price:

along with other details.

account no.

9. Schedule of Activities:

5.2 In case the shares are held in demat form
An eligible shareholder may participate in this Offer by approaching their Selling Broker and tender their shares in the open offer as per the
procedure as mentioned in the Letter of Offer along with other details.

5.3 Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer:

5.3.1 Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on the
Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or those who have not received
the Letter of Offer, may also participate in this Offer.

5.3.2 In case of non-receipt of the Letter of Offer, the Shareholders holding the Equity Shares may participate in the Offer by providing their
application in plain paper in writing signed by all shareholder(s), along with the following details:

a. In case of physical shares: Name, address, distinctive numbers, folio nos, number of Equity Shares tendered/withdrawn,
b. In case of dematerialized shares: Name, address, number of Equity Shares tendered/withdrawn, DP name, DP ID number, Beneficiary

The schedule of major activities under the Offer is set out below:

This Advertisement and Corrigendum is being issued by Finshore Management Services Limited, on behalf of Mr. Bhasker K Bhatt,
Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt and Mr. Rohan Rajendra Bhatt (“Acquirers”) in respect of the open offer to acquire shares from the
public shareholders of AARV Infratel Limited (“Offer Opening Public Announcement”). The Detailed Public Statement with respect to the
aforementioned Offer was made on 11" February, 2022 in Financial Express, English Daily (in all editions), Jansatta, Hindi Daily (in all editions),
Navshakti, Marathi Daily (in Mumbai edition), Hosa Digantha, Kannada Daily (in Bengaluru edition).

The Offer Price is X 3.60/- (Rupees Three and paise Sixty Only) per Equity Share. There has been no revision in the Offer Price.

2. Recommendations of the committee of independent directors of the Target Company:
The committee of independent directors of the Target Company (“IDC”) published its recommendation on the Offer on 25" March, 2022 in
the same newspapers where the DPS was published. Based on the review, IDC Members believe that the Offer is fair and reasonable and
in line with the SEBI SAST Regulations, 2011.

3. The Offer is not a competing offer in terms of Regulation 20 of SEBI SAST Regulations, 2011. There was no competing offer to the Offer
and the last date for making such competing offer has expired. The Offer is not conditional upon any minimum level of acceptance in terms
of Regulation 19(1) of SEBI SAST Regulations, 2011.

4. Despatch of Letter of Offer to the public shareholders.
The dispatch of the Letter of Offer to all the Public Shareholders of the Target Company holding Equity Shares as on the Identified Date has
been completed (either through electronic or physical mode) by 24" March, 2022. The Identified Date was relevant only for the purpose of
determining the Public Shareholders as on such date to whom the Letter of Offer was to be sent. It is clarified that all holders (registered
or unregistered) of Equity Shares (except the Acquirers and parties to the SPA) are eligible to participate in the Offer any time during the
Tendering Period. A copy of the Letter of Offer (which includes the Form of Acceptance-cum-Acknowledgment) is also available on SEBI’s
website (https://www.sebi.gov.in) and the Website of the Manager to the Offer (www.finshoregroup.com) from which the Public Shareholders
can download/print the same.

5. Instructions to the public shareholders

5.1 In case the shares are held in physical form
As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI’'s press release dated December 3, 2018, bearing
reference no. PR 49/2018, requests for transfer of securities shall not be processed unless the securities are held in dematerialised form
with a depository with effect from April 1, 2019. However, in accordance with the circular issued by SEBI bearing reference number SEBI/HO/
CFD/CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities in physical form are allowed to tender shares in an open
offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. An eligible shareholder may participate in this Offer by
approaching their respective Selling Broker and tender their shares in the open offer as per the procedure as mentioned in the Letter of Offer

- and other relevant documents as mentioned in the Letter of Offer. Such Shareholders have to ensure that their order is entered in the
electronic platform of BSE through the Selling broker which will be made available by BSE before the closure of the Tendering Period.
6. Any other changes suggested by SEBI in their comments to be incorporated.
In terms of Regulation 16(1) of the SEBI SAST Regulations, 2011 the draft Letter of Offer was submitted to SEBI on 18" February, 2022
(“Draft Letter of Offer”). SEBI, vide its letter no. SEBI/HO/CFD/DCR-1/P/OW/2022/11123/1 dated 16" March, 2022, issued its comments on
the Draft Letter of Offer. These comments have been incorporated in the Letter of Offer.
7. Any other material change from date of the Public Announcement: Nil
8. Details regarding the status of the Statutory and other approvals
To the best of the knowledge of the Acquirers, there are no statutory approvals required by the Acquirers to acquire the equity shares
tendered pursuant to this Offer. However, in case of any statutory approvals being required by the Acquirers at a later date before the
closure of the tendering period, this Offer shall be subject to such approvals and the Acquirers shall make the necessary applications for
such approvals. The Acquirers will not proceed with the Offer in the event such statutory approvals are refused in terms of Regulation 23 of
the SEBI SAST Regulations, 2011.

Original schedule of activities (as . o
Nature of the Activity disclosed in the Draft Letter of Offer) ROt S FDG G L LD
Date Day Date Day

Date of Public Announcement February 4, 2022 Friday February 4, 2022 Friday
Publication of Detailed Public Statement in newspapers February 11, 2022 Friday February 11, 2022 Friday
Filing of draft letter of offer with SEBI along with soft copies . .
of Public Announcement and detailed Public Statement February 18, 2022 Friday February 18, 2022 Friday
Last date for a competing offer” March 7, 2022 Monday March 7, 2022 Monday
Last date for receipt of comments from SEBI on the draft
Letter of Offer (in the event SEBI has not sought clarification March 14, 2022 Monday March 16, 2022*** | Wednesday
or additional information from the Manager to the Offer)
Identified Date** March 16, 2022 Wednesday March 21, 2022 Monday
Last date for dispatch of the Letter of Offer to the public
shareholders of the Target Company as on the identified March 24, 2022 Thursday March 28, 2022 Monday
Date
Last date for upward revision of the Offer Price and / or
the Offer Size March 29, 2022 Tuesday March 31, 2022 Thursday
Last date by which the recommendation of the committee
of independent directors of the Target Company will be March 28, 2022 Monday March 30, 2022 Wednesday
published.
Date of public announcement for opening of the Offer in the . )
newspapers where the DPS has been published. March 30, 2022 Wednesday April 01,2022 Friday
Date of Commencement of tendering period March 31, 2022 Thursday April 04, 2022 Monday
Date of Closing of tendering period April 13, 2022 Wednesday April 19, 2022 Tuesday
Last date of communicating rejection/acceptance and
payment of consideration for accepted tenders/return of April 29, 2022 Friday May 04, 2022 Wednesday
unaccepted Equity Shares.

ek,

*There was no competing offer for the Acquirer’s Offer.
** |dentified date is only for the purpose of determining the names of the shareholders as on such date to whom the Letter of Offer would
be sent. All shareholders (registered or unregistered) of equity shares of the Target Company (except Acquirers and Sellers) are eligible to
participate in the Offer any time before the closure of the Offer.
actual date of receipt of SEBI final observations

10. Facility for Online Inspection of Documents mentioned in Point 9 of the Letter of Offer

Shareholders can inspect the documents mentioned in point 9 of the Letter of Offer online through the following link:
https://finshoregroup.com/docsforinspection by entering their DP ID — Client ID or FOLIO Number along with PAN during the above

11. Other information

mentioned tendering period.

The Acquirers accept full responsibility for the obligations of the Acquirers as laid down in the SEBI SAST Regulations, 2011 and for the
information contained in this Offer Opening Public Announcement and Corrigendum.
This Offer Opening Public Announcement and Corrigendum would also be available on SEBI’s website at www.sebi.gov.in

Issued by Manager to the Offer on behalf of the Acquirers

Finshore Management Services Limited,

Anandlok Block A, Room-207,

227, AJC Bose Road, Kolkata-700020

Tel: +91-033-22895101/9831020743

Website: www.finshoregroup.com

Investor Grievance email id: ramakrishna@finshoregroup.com

Contact Person: Mr. S Ramakrishna lyengar
SEBI Registration No: INM000012185

Acquirer Acquirer Acquirer Acquirer
Bhasker K Bhatt Pathika B Bhatt Madhav B Bhatt Rohan Rajendra Bhatt
Sd/- Sd/- Sd/- Sd/-

Place: Kolkata
Date : April 01, 2022

PRESSMAN|
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property bearing Site No.13, Old Katha No.
219/2, BBMP Katha No. 6429/219/2/13,
Kattigenahalli Village, Jala Hobli,
Bangalore North Taluk, and measuring
East to West 40-0 feet and North to South
30-0 feet and bounded on East by: Road,
West by: Private Property, North by: Road,
South by Site No.14. The Sale deed No.
YLNK-1-2274-2002-03 of Book-1, stored
in CD.No.YNK-14 registered
dated:16.07.2002 execution dated

17.06.2002 executed by Munivenkatamma
in favour of Narayanaswamy. | further
declare that, | have lost the above said Sale

deed at Hebbal Bus Stop on 30.03.2022
after that, inspite of my best search | could
not traced out the same in this regard on
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31.03.2022. | have lodged police complaint

at Bangalore City Crime branch Police
Station Limits., Bangalore vide Complaint
No. 0192753/2022, if anybody finds the
above said document please inform to

Manjunath, Advocate, Hebbal, Bangalore
(Mob: 80501117700).
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Advertisement under Regulation 18 (7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
as amended and Corrigendum to the Detailed Public Statement with respect to the open offer to the shareholders of

AARYV INFRATEL LIMITED

Registered Office: Plot No.78, Sai Durga Enclave, Agrahara Village Kogillu, Yelahanaka, Bengaluru, Karnataka, 560064, India
Corporate Identification Number (CIN): L93000KA1992PLC100274
Tel: 9955360277; Email: aarvinfratellimited@gmail.com; Website: www.aarvinfratel.com

Open Offer for acquisition of 11,93,202 (Eleven Lakhs Ninety Three Thousand Two Hundred and Two Only) fully paid up equity
shares of ¥10/- each from equity shareholders of AARV Infratel Limited (hereinafter referred to as “Target Company” or “the
Company” or “AARVINFRA”) except parties to Share Purchase Agreement (“SPA”) dated February 4, 2022 by Mr. Bhasker K Bhatt,
Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt and Mr. Rohan Rajendra Bhatt (hereinafter referred to as “Acquirers”) pursuant to and in
accordance with Regulations 3(1) and 4 of the SEBI SAST Regulations.

This Advertisement and Corrigendum is being issued by Finshore Management Services Limited, on behalf of Mr. Bhasker K Bhatt,
Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt and Mr. Rohan Rajendra Bhatt (“Acquirers”) in respect of the open offer to acquire shares from the
public shareholders of AARV Infratel Limited (“Offer Opening Public Announcement”). The Detailed Public Statement with respect to the
aforementioned Offer was made on 11" February, 2022 in Financial Express, English Daily (in all editions), Jansatta, Hindi Daily (in all editions),

Navshakti, Marathi Daily (in Mumbai edition), Hosa Digantha, Kannada Daily (in Bengaluru edition).

1.

2.

5.2

5.3.1 Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on the
Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or those who have not received

5.3.2 In case of non-receipt of the Letter of Offer, the Shareholders holding the Equity Shares may participate in the Offer by providing their

Offer Price:

The Offer Price is X 3.60/- (Rupees Three and paise Sixty Only) per Equity Share. There has been no revision in the Offer Price.

Recommendations of the committee of independent directors of the Target Company:

The committee of independent directors of the Target Company (“IDC”) published its recommendation on the Offer on 25" March, 2022 in
the same newspapers where the DPS was published. Based on the review, IDC Members believe that the Offer is fair and reasonable and

in line with the SEBI SAST Regulations, 2011.

The Offer is not a competing offer in terms of Regulation 20 of SEBI SAST Regulations, 2011. There was no competing offer to the Offer
and the last date for making such competing offer has expired. The Offer is not conditional upon any minimum level of acceptance in terms

of Regulation 19(1) of SEBI SAST Regulations, 2011.
Despatch of Letter of Offer to the public shareholders.

The dispatch of the Letter of Offer to all the Public Shareholders of the Target Company holding Equity Shares as on the Identified Date has
been completed (either through electronic or physical mode) by 24" March, 2022. The Identified Date was relevant only for the purpose of
determining the Public Shareholders as on such date to whom the Letter of Offer was to be sent. It is clarified that all holders (registered
or unregistered) of Equity Shares (except the Acquirers and parties to the SPA) are eligible to participate in the Offer any time during the
Tendering Period. A copy of the Letter of Offer (which includes the Form of Acceptance-cum-Acknowledgment) is also available on SEBI’s
website (https://www.sebi.gov.in) and the Website of the Manager to the Offer (www.finshoregroup.com) from which the Public Shareholders

can download/print the same.

Instructions to the public shareholders
In case the shares are held in physical form

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI’s press release dated December 3, 2018, bearing
reference no. PR 49/2018, requests for transfer of securities shall not be processed unless the securities are held in dematerialised form
with a depository with effect from April 1, 2019. However, in accordance with the circular issued by SEBI bearing reference number SEBI/HO/
CFD/CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities in physical form are allowed to tender shares in an open
offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. An eligible shareholder may participate in this Offer by
approaching their respective Selling Broker and tender their shares in the open offer as per the procedure as mentioned in the Letter of Offer

along with other details.

In case the shares are held in demat form

An eligible shareholder may participate in this Offer by approaching their Selling Broker and tender their shares in the open offer as per the

procedure as mentioned in the Letter of Offer along with other details.
5.3 Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer:

the Letter of Offer, may also participate in this Offer.

application in plain paper in writing signed by all shareholder(s), along with the following details:

a. In case of physical shares: Name, address, distinctive numbers, folio nos, number of Equity Shares tendered/withdrawn,
b. In case of dematerialized shares: Name, address, number of Equity Shares tendered/withdrawn, DP name, DP ID number, Beneficiary

account no.

- and other relevant documents as mentioned in the Letter of Offer. Such Shareholders have to ensure that their order is entered in the
electronic platform of BSE through the Selling broker which will be made available by BSE before the closure of the Tendering Period.
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1 Supply of Printed Ghee Tins Nos. 275000 1,65,000/-
(01 Itr Capacity)

2 Supply of 7 Ply Wax Coated Nos. 12250 24,000/-
Corrugated Boxes
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BEFORE THE MOTOR ACCIDENT CLAIMS
TRIBUNAL AT BANGALORE
M.V.C. No. 945/2020
PETITIONERS: P. Muneppa @ Muneppa
V/s-
RESPONDENTS: National Ins. Co. Ltd., and
another
NOTICE

Notice to 2nd Respondent: Smt. Rajeshwari
S., W/o G. Shakthivel, No. 107, 4th Cross, KPN
Extension, Bangalore - 560 002.

Take notice that the above petition is filed
against you by the petitioner for the recovery
of compensation of Rs. 40,00,000/- due to the
personal injuries sustained by him, in a road
accident occurred on 30-10-2020 at about
11.20 AM involving your vehicle Tipper Lorry
bearing Reg. No. KA-01-C-2946 near BSNL
Office, Long Bazar, V. Kota Town.
The hearing of the said case is fixed to be held
on 09-05-2022. Your are hereby directed to
appear on that day before the Court, at 11.00
'0' Clock personally or through your Advocate,
failing which the matter will be determined
ex-parte.

Given under my hand and seal of the Court on
29-03-2022.

By order of the Court, Assistant Registrar,
Court of Small Causes, Bangalore.

Advocate for Petitioner:
S.V. SUDHAKAR REDDY
No. 2, Mourya Mansion, 5th Floor, 1st

Cross, 1st Main, Gandhinagar, Bangalore-09.

BEFORE THE MOTOR ACCIDENT CLAIMS
TRIBUNAL AT BANGALORE (SCCH-4)
M.V.C. No. 4901/2021

PETITIONERS: Sri. B. Gajendra and others

V/s-

RESPONDENTS: Sri. M. Srinivasalu and

another
NOTICE

Notice to 1st Respondent: Sri. M.
Srinivasalu, S/0 Munivenkatappa, Parandahalli
Village, Bangarapet Taluk, Kolar District-
563114,
Take notice that the above petition is filed
against you by the petitioners for the recovery

of ion of Rs. 60,00,000/- due to the
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, g . 500 S 5 Se - ¢ 28 = edy Khatha SI. No. 773, Shanthipura Village,
(“Draft Letter of Offer”). SEBI, vide its letter no. SEBI/HO/CFD/DCR-1/PIOW/2022/11123/1 dated 16" March, 2022, issued its comments on | | ORF&ROT ©R0H0ITD (D5F), Tieo SO0 A=, 38 FINT SZMONOR Sedad RORTOND | [ okt 2o mancala Hamlet, Sarjapura Hobl,
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8. Details regarding the status of the Statutory and other approvals P Property; West by: Road; North by: Road and
To the best of the knowledge of the Acquirers, there are no statutory approvals required by the Acquirers to acquire the equity shares 3 _,' Ba0R South by: Property belongs to Geetahamma.
tendered pursuant to this Offer. However, in case of any statutory approvals being required by the Acquirers at a later date before the 20 FOTHMOOD DI LoD ?5305 203 While renovating his house No. 294, Lari
closure of the tendering period, this Offer shall be subject to such approvals and the Acquirers shall make the necessary applications for : (BR. ©3ALY) > Gurappa building, Shanthipura, Near Sri Rama
such approvals. The Acquirers will not proceed with the Offer in the event such statutory approvals are refused in terms of Regulation 23 of 2= Temple, Huskur, Bangalore-560099, my client
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The schedule of major activities under the Offer is set out below: LTNAPYIR. (Te: w.m.) Book-1. pertaining to the said property.
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Place: Kolkata

Date

: April 01, 2022

PRESSMAN;

Death of B. Meghanadham in a road accident
occurred on 20-09-2021 at about 03.45 PM
involving your vehicle Car bearing Reg. No.
KA-53-MD-8784 infront of Brundhavan Hotel,
on Chittoor-Piler NH-40 Road, Puthalapattu.
The hearing of the said case is fixed to be held
on 28-04-2022. Your are hereby directed to
appear on that day before the Court, at 11.00 ‘o’
clock personally on through your Advocate,
failing which the matter will be determined
exparte.
Given under my hand and seal of the Court on
29-03-2022.
By order of the Court, Assistant Registrar, Court
of Small Causes, Bangalore.

Advocate for Petitioner:

S.V. SUDHAKAR REDDY
No. 2, Mourya Mansion, 5th Floor, 1st Cross,
1st Main, Gandhinagar, Bangalore - 560 009.

PUBLIC NOTICE

This is to inform the general public that our
clients Mr. Srinivasa G S/o. Mr. Gurappa is
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